IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO 2143 OF 2011
(SPECI AL LEAVE PETI TI ON( CRL. ) NO. 7351 CF 2011)

MOM N KHAN APPELLANT
VERSUS
STATE OF U. P. & ANR RESPONDENTS
ORDER

Leave granted.
2. This appeal is directed against the order dated 18.07.2011

passed by the High Court of Judicature at Allahabad, Lucknow Bench,

Lucknow in Crimnal M scell aneous Case No. 6657 of 2010.

3. Heard | earned counsel for the parties to the lis.
4. We have al so perused the First Information Report that was
| odged before the police authorities. In our opinion, in the facts

and circunstances of the case, the H gh Court ought not to have
granted bail to respondent no.2 herein. |In that view of the nmatter,
we allow this appeal and set aside the order passed by the High
Court.

5. However, we grant liberty to respondent no.2 to nake
appropriate application for grant of bail after two years.

Ordered accordingly.

....................... J.
(H. L. DATTU)

....................... J.
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